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RE. BANARAS HINDU UNIVERSITY
AND SITUATION IN HARYANA

SHRI S. M. BANERJEE (Kanpur) :
While a statement was allowed to be
made by the Minister of State in the
Ministry of Education, Shri Bhagwat
Jha Azad, the other day, Mr. Speaker
said that some discussion would be
allowed, MNow the situation there has
further deleriorated. So many leaders
have been arrested. Police have entered
the campus and beaten up students.

1 would request you to allow a
discussion  immediately. Or let the
Minister make a statement on these
developments. The teachers, strike which
is going on in spite of the assurance
of the Prime Minister, has not been
withdrawn. In UP today 3,000 teachers
are in Jail.

SHRI RAM SEWAK YADAV: rose—

MR. DEPUTY SPEAKER : It is not
necessary to take up lime now.
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SHRI RANGA (Srikakulam) : I support
the suggestion made by my hon.
friend Shri Vajpayee in regard to
Haryana. In the light of the obser-
vations made by the Speaker here
when this question was sought to be
raised, it is only fair to the House
that, if the Assembly in Haryana is
not going to be convened, this House
at least should be given an opportunity,
and an early opportunity, to discuss
this matter.
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SHRI H. N. MUKERIJEE (Calcutta
North East) : Mr. Speaker was pleased
to indicate yesterday the likelihood of
discussions both on conditions in the
Banaras Hindu University and the
Haryaoa matter,

In regard to Banaras, I have
tu:mod a message from so esteemed a
a personality as Shri Nabha Krishoa
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Choudhury who is deeply perturbed
over what is happening in Banaras
and who wants the Centre to do
something about it immediately.

In regard to Haryana, we have a feeling
that political operators are on the
rampage in a manner which this
Parliament has got to take notice of.
Quite apart from the rights and
wrongs of certain constitutional issues
which have corpped up which we are
also entitled to discuss, the Congress
Party is here, its leadership is represented
in the Government, and the Congress
Party leadership is going on making
all kinds of statements which are
giving a handle to this business of
political banditry which we have seen
in Madhya Pradesh, in Haryana and
so many other places. This whole
matter is extremely relevant to the idea
of parliamentary democracy in this
country, and this has got to be
discussed in this House, because if we
are going to have proprieties straightencd
out, then we should have that debate.
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MR. DEPUTY-SPEAKER : Mr. Hem
Barua.

SHRIR. D. BHANDARE : (Bombay
Central) : Are we not entitled 10
speak ?

MR. DEPUTY-SPEAKER : There is
no question of entitlement. Please
resume Yyour seat.

SHRI HEM BARUA (Mangaldai) : The
political embroglio in Hariana has
become a matter of concern for us
and it is not a question of whether
the Chief Minister can advise the
Governor to dissolve the Assembly
if he wants to. But the trouble is
that there are deep fissures in the
ruling Party there. The best way to
decide is to call a meeting of .he
legislative body which the Government
there has refused to do and the
Governor has not  submitted any
report to the Central Government so
far. Attempts are now being made
(Interruptions) 1o make. Gayaram as
Ayaram. Tkerefore, we, being the
supreme and sovereign forum of the
nation, we should take interest in it
and see that democracy is not destroyed
there in Haryana by the selfish interests
of certain people.
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SHRI R. D, BHANDARE : This
Question of Haryana was raised yes-
terday. The Speaker just mentioned
the guidelines which have been decided
by the Speaker's Conference. One of
the elements of the guidelines was
that within 7 days the Assembly
should be convened. Therefore, the
opposition has got to wait for 7 days.
(Interruptions) It is mandatory, They
are just making political capital out of
nothing. They have got to wait for
seven days.

SHRI UMANATH (Pudukkottai) :
Both the questions of Banaras Hindu
University developments and Haryana
are very very urgent because in the
Banaras Hindu University though things
are taking place for a long time,
no effective steps have been taken by
the Government,

But the latest developments indicate
that Central Government is resorting to
political conspiracy 1o give il a
particular political turn. So far, it was
the SSP that was there. So far, it
was the SSP that was attacked., Yes-
terday, offices of .the community party
of India and the communist party
(Marxist) were raided and all the
leaders have been arrssted. What s
happeniog is this. ([/nrerruption) While
we are not given an opportunity (o
discuss this situation which we are
entitled to, the Central Government
is creating a situation by which they
want to show that it s the leftist
parties that are responsible for all these
things, and they are taking police
action. We gave both Calling Atteation
Notice and adjournment Motion Notice,
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[ Shai Umanath ]
but both have been rejected. So, we
must have a discussion on this matter.
That is the first point.

Secondly, on the question of Haryana,
apart from all that has been said
by my colleagues on this side, which
1 support, the point is that we are
not given an opportunity to discuss
the situation in Haryana which is
having various phases of development.
Yesterday, over the All India Radio, a
news was suddenly put up to the
effect that the Home Ministry circles
feel that if the Chief Minister thinks
that large scale defections have taken
place, he can advise the Governor
and the Governor must accept  his
advice to dissolve the Assembly. This
is put out throughthe Home Ministry
over the AIR and in the press.

But my point is, when we are
not allowed to discuss the situation
here under various pretexts, on the
other hand, the Home Ministry is
deliberately doing this. So far, in
such crises, they were merely advising the
Governors, but now, through the AIR
they are advising the Governor and saying,
“Our Chief Minister will advisc you and
you must accept his advice. 1 therefore
request that this matter should be discussed
here and now; otherwise there will be
serious repercussions.

ot swer Mam (wdag) o ow
faae s gardt A s g F 1 0F fae
Az fmg st sy QA g

MR. DEPUTY-SPEAKER : Order,
order. I have given an opportunity to
your leader. Please resume your seat.
Shri Sezhiyan.

SHRI SEZHIYAN (Kumbakonam) :
After the disquieting developments that
had taken place in Haryana, which were
referred to here, the Speaker said yes-
terday that the Assembly was there and
it was seized of the matter and
within seven days it may meet,
(Interruption) But, as Shri Umanath has
said, the Government of India through
their spol have exp d a certain
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opinion which has come out over the
ATR and has been published in the
newspapers; because this is being used
as a handle to bring pressure on
Haryana. (Interruption) The Government
of India  itself feel, through their
spokesmen, that the Governer can dis-
solve the Assembly. If such an opinion
is given, it will be hanging like a
Damocles sword on the persons there.
Therefore, a situation might arise out of
this statement. Therefore, I want a
categorical statement from the Home
Minister whether he approves of the
statement issued by the spokemen of
the Home Ministry. T should like to
know what he has to say. We are
entitled to know, the Parliament is
entitled to know, the opinion of the
Government through the Home Minister
and not through the AIR or through the
newspapers. On that point, I want a
categorical statement from the Govern-
ment and the Home Ministry as to what
they propose to do, whether they are
going to follow in the footsteps indicated
by the Home Ministry’s officials. I want
a clear statement on this matter,

s yagre @wEl () - Q)
go Mo ¥ Ygwe gEElTgug % §
grETErR fa¥ ¥ oF 1w F 84577 0

MR. DEPUTY-SPEAKER : No, no. I
have given an opportunity to your
party.

st quETe weAE ;T A
¥ oF W F aveT gferw & qEw

MR, DEPUTY-SPEAKER : Nothing
will go on record.

st THETE WS e

SHRI THIRUMALA RAO (Kakinada):
Sir how long will this rambling talk
go on in this House? Are you going
to conclude it ornmot at any time?

MR. DEPUTY-SPEAKER : Order,
order. So far as the events about the Bana-
ras Hindu University are concerned,......

**Not recorded.
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st e SeAARe (qrag-afer) -
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MR. DEPUTY-SPEAKER : After the
statement from the Education Minister,
the Speaker had observed that he will
consider about giving an opportunity.
Banaras Hindu University, is a central
university.

I w @ ;SO
ml m‘..-...

MR. DEPUTY-SPEAKER : What is
this nonsense? There must be some
restraint. (/mrerruption)

AN HON. MEMBER : It is a nuisance.

MR, DEPUTY-SPEAKER : It is not
a nuisance. (Inrerruprion)

Mr. Nambiar, you are irrepressible.
Please resueme your seat.

SHRI HEM BARUA : You will agree,
Sir, if I say that the word *‘non-sense"
coming from the Chair is very bad. It
should be expunged. (Interruptions).

MR. DEPUTY-SPEAKER : ! You
shouted about the dignity of the House
yesterday. You are not keeping it now.

ot wrw fagrdt ardut : JuTenw
q@m,ma‘rﬁmgww{ﬁ:&gﬁﬂl

MR. DEPUTY-SPEAKER : It is a
central university and some statement
was made. All of us are very much
concerned about the happenings in
Banaras. The House is concerned about
them. The Business Advisory Committee
will be consulted and we will fix
some time as far as possible during this
week for this matter, because this matter
should not be kept pending for a long
time. An opportunity should be given
as carly as possible to discuss it. There
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is no diflerence of opinicn about that,
(Interruptions).

oft ook oA : frwEl § am
a‘v ?-lool!(w]-oonto

st e wa: gfaewr § an

a» ?.un-(m).u.u

MR. DEPUTY-SPEAKER : Yesterday
the Speaker has made an observation.
In the Presiding Officers’' Conference—1
was there—<certain decisions were taken
after a good deal of deliberation. The deci-
sions are based basically on the sovereignty
of the local legislature and the represen-
tatives of the people. In the final analysis,
if certain steps are not taken, who are
the people who are the masters of the
situation 7 The representatives there are
the masters. The Assembly is still in
existence. Every now and then what
happens there and what things are said
there, we are not concerned with.
(Interruptions). At the present juncture,
when the legislature is existing there, this
House has no locus standl in that matter,
This Parliament is not in the picture at
all. (Interruptions).

SHRI UMANATH (Pudukkottai) : At
that time, when the West Dengal Assembly
was in existence, this House discussed
the developments there.

SHRI ATAL BIHARI VAJPAYEE :
This is double standard. The Home
Minister should bc summoned to the
House to explain.

veres.(TTAEM). ...

st ofw o : Temm W,
wgr qiga A T far @A ww
7g T § -

*Bansi Lal within his right to advise
dissolution”,

forc g #3 g 7+ (s

MR. DEPUTY-SPEAKER : I do not
know whether it is correct or pot.
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SHRI BAL RAJ MADHOK (South
Delhi) ¢ This is a direct encouragement
to them to come back to the ruling party.
This is something bad and immoral. This
is hoodwinking the House. (/nterruptions).

SHRI RANGA (Srikakulam) : What
I cannot understand is this. ([nterruptions)
You go on with all this discussion and
in the end you say that this House has
no locus standi. 1 would just like to
discuss that point as brieflly as I pos-
sibly can.

True, if the Haryana Assembly is
given an opportunily of discussing this
matter or this House is given the assur-
ance that that House is going to be con-
vencd and would be given an opporiu-
nity, I am prepared 10 appreciate the
strength of your point that we nced not
go into this maticr and we cannot consider
it as of no locus standi for ourselves. But
what we want to be assured is only this.

Today who is competent to convene
that Assembly ? You kindly refresh your
own memory about our own practice. Mem-
bers are not frce 1o gel the session to be
convencd. The Chiel Minister alone can
convene it. The Governor can convene
it on the advice of the Chief Minister.
Even without the Chicf Minister's advice,
as happencd in West Bengal, the Governor
can dircct the Chicl Minisler to convene
the Assembly, We would like to have
that assurance that the Governor is tak-
ing the necessary steps or the Chief
Minister is prcpared to  take the
necessry  sieps lo convene the
Haryana Asscmbly within thosc seven days
that my hon. friend had already referrcd
to, as had been the recommendation of the
Speakers’ Conference.  If we  have that
assurance this House need not insist upon
itself going into this maticr and asking
you to give it an early opportunity. In
view of the fact that the Government is
not perparcd to give that assurance and
the Prime Minister was foolish or unwise
enough......... (Interruption)..... certainly, [
would have said, irrcsponsible, but I am
not using it...that does not matter; the
Prime Minister is the Leader of the
House and when this question, a very
importan! question, was being raised and

DECEMBER 11, 1968

situation in Haryana 148

you were good enough to ask so many of
us to express our views, she simply walks
away and leaves the burden, this baby, to
be nursed by the Deputy Prime Minister.
I do not understand this business. There-
fore itis only right that we should request
you to give us the earliest possible
opportunity of either discussing the matter
or call the Minister of Parliamentary
Affairs to your Chamber, take counsel
with the Deputy Prime Minister or the
Prime Minister, assure yourself that they
are going to call the Assembly there
within those seven days I they do not
call it, please give an opportunity to this
House to discuss this matier. .

SHRI SHEO NARAIN (Basti) : Sir, on
a point of order. Professor Ranga, a
learned Member  of this House, used
the word *foolish’ for the Prime Minister.
Is it justified? Mc must withdraw it

SHRIMATI SUCHETA KIRPALANI
(Gonda) : He should withdraw that.

SHRI RANGA : The word [ have
used is not unparliamentary but  since
it hurts my fricnds, I withdraw it. She
was unwise to have gonc away.

MR. DFPUTY SPEAKER : You have
not follewed what the Speaker said
yesterday.

S Ta T W T SfEe gy
ITETH AZIRT |

MR. DEPUTY-SPEAKER : T know.
I was present here. 1 can repeatit.

As somec Mcmbers are agitited about
it, we shall consider it tomorrow in the
Business Advisory Commiltec,

Papers to be  laid,

SHRI SAMAR GUHA (Centai): Mr.
Deputy Speaker,

MR. DEPUTY-SPEAKER :  Shri
Jaganatha Rao.



